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{Shri Syed Ahmed Agal.
teaching but that decision is mow being
yeversed. 1t is a grave matter that the
decision which was taken after oareful
consideration should be reversed; because
of this reason 1 want to request you to
resirain the Minister from taking any ac-

tion without proper consideration and
thought.
SHRI B. N. REDDY (Niryalguda) :

Sir. 1 want to raise a matter of great im-
portance, famine a d drought conditions
and scarcity of drinking water which has
reached serious proportions. That situa-
tion endangers the entire Andhra Pradesh.
1 am told that in Nalgonda district  in
Telangana and Warrangal  district  in
Hyderabad area, due 1o scarcity of food
serious famine prevails and people are
moving away from one area to another in
thousands; they are unable to get any re
lief anywhere. The situation is serious
and some starvation deaths had occurred:
it is confirmed by a statemenl of an MLA
that starvation deaths hud taken place in
Nauigonda district. That is dated the 9th
of this month. People are moving to
places wherever there are wells, People
are evicting whole villages due to scarcity
of water. Repeatedly reports have ap-
peared in Telangana papers in Telugu and
English  newspapers. This famine and
drought situation is continuing for the last
three years.  Almost all the M.Ps. re-
presenting that area made representations

to th: Prime Minister last session. No
food grains are available in any village
and no  proper arrangements had been

made to Jdeepen the wells and supply drink-
ing waicr; no urgent or emergent steps are
being laken on the part of the Central
Governmeni, The Centre is not doing
these things; it says the situation in Andhra
Prudesh is normal.

13.00 brs.

What is the normaley there? The lives
of the people are in danger. %o, I reguest
th: Government lo open onc foodgrains
shop in every village and supply the food-
grains at least at the rate of 75 paise a
kilo. Alsoe I request the Government (o
sond immediately a writ to every taluka
. and make arrangements for digging bore
wells. It is, after all a question of taking
emergent steps. And a sense of urgency
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‘s required here on the part of Govem-
ment. So, 1 request him to move in the+
matter. : Fron iy :

MR. SPEAKER: Shri Prasannabhai.
Mehta. 1 suppose this is not & State mat--
ter. :

SHRI P. M, MEHTA (Bhavnagar) : Sir,.
this is not a State matter. This is a very’
serious one. With your permission, Sir, [
want to make a submission. -1 shall not
take much of the time.

| want to bring a matter of public im-
portance to the notice of this House, The
hon. Members are aware of the police fir-
ing upon the innocent citizens of Town
Limdi of Saurashtra regiom, Gujarat,
which took place on the 27th April, 1973.
Police firing resulted into 2 deaths of
young men, one of 31 years of nge and
the second of 17 years. .

Sir. this is a very serious matter. The:
State Government, it is learnt from reli-
able sources, has refused to constitufe any
judicial inquiry on the ground that the
Union Government have given directive to
the State Government to the effect ......

MR. SPEARER: How is the Govern-
ment here concerned with this. This is a
law and order problem.

SHRI P. M. MEHTA : The Union Gov-
ernment have piven directives to the State
Government to the effect that the State
Government should not institute any judi-
cial inquiry where any public demonstra-
tion or agitation is staged by......

MR, SPEAKER : 1 am sorry. this is a
State matter and this pertains to the State
Government.

SHR1 P. M. MEHTA: Sir, the police
fising  1esufted in deaths. Now, if the
Inion Government have directed the State
Government not Lo institute  any judicial
inguiry into the event of deaths caused
by police firing at any political party’s de-
monstration, it is highly objectionable,
grossly  unjustified  and contrary to the
principles of natural justice, and also it
amounts “to total disregard of precious
human lives.

Under these circumstances, the hon.
Hom: Minister must make a statement
whether any such directives—formal or ia-
formal advice have been given to State
Govt. for not instituting o judicial ingquiry
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into the police firing if people stage de-
monstratiobn  at the call of any political
party. If the Government will not make
the position clear in the House, the peo-
ple of fhis country will take it as a fact
that the Union Government have certainly
issued such directives or formal or infor-
mnl ‘advice to the State Government,

«ft srrer fagrt wwdgdy (varfaa) ¢
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SHRI SAMAR GUHA (Contai) :
want to make a submission here.

MR. SPEAKER:
fore the House,
=it wiw g Wt (wieer) @ artars
wZER @ g fF e Ay ¥dome
o ST TEr & | afew agaer wer
T omr g ow & ogar wrEd
dgai ¥ fv duw gw end
MR. SPEAKER: I am so sorry. The
whole of yesterday was taken up by this
debate. Why do you want to take it up
again ?

Wt Wi fag W " Wl ok
WA &) ¥ o G
® WAT w1 Qg 7 ¥ wedy 7y A
Lack o GO oo i
SHRI JYOTIRMOY BOSU (Diamond

Harbour) ; Sir, Iast week ‘I raised the mat-
tor about Prof. Dawson. It was sent to

7
£
Sir. 1

There is nothing be-
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the Minister. To-day is the last day of the
session,
MR. SPEAKER: I have sent it to the

Bducation Minister.

SHRI JYOTIRMOY BOSU : The session
is going to be over. Thereafter, it will
have no meaning. You will please allow
me io make a submission.

MR. SPEAKER: I am not alfowing
that unless I hear from the hon, Minister.
I am sorry, it is not my fault,

SHRI JYOTIRMOY BOSU: If h: i»s
not sending a reply, who will guide me?

MR, SPEAKER : I shall guide you later
on. Unless 1 hear from him T am not
going to allow you. This is a university
affair, [ want to pive the Professor am
opportunity. After all, they have their
autonomy. I feel no justification in the
matter. Unless T hear from the Minister
of Education, 1 am nol going to allow
that. By merely writing to me, you are
not entitled to raise it. I have sent it to
the minister and I will study his reply.
If something is wrong, certainly it will be
looked into. This Parliament will con-
tinue for another three years.

SHRI SAMAR GUHA : A telegram has
been sent by the West Bengal Minister in
charge of the development of Sunderbans
requesting the Railway Minister to permit
carly  construction of the railway line
there. 1 raised a debate on the develop-
ment of the Sunderbans and the Central
Government advised the West Bengal Gov-
emment to constitute Sunderbans inio a
separate district. The Government of West
Bengal have donc it. Mr. Pai made a
commitment 1o the West Bengal Govern-
ment that if a traffic survey is found fav-
ourable, there will be no necessity for a
techno-economic survey. A traffic survey
was made and it has been found to be
favourable. So, 1 request the Railway
Minister to sce that the construction of the
railway line there is taken up, (Interrup-
liens),

MR. SPEAKER : These are not maiters
for Rule 377.



